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%sg | Order dated 2,12,05
T &C‘K < -('5“7 Heard Mr,.B.S.Tripathy,ld.Counsel appearing for
the applicant and Mr.U.B.Mohapatra, Id.Sr.Standing
Aoy
\\\7\ Counsel for the Respondent Department; on whom

a copy of this O,A, had already been served,

Applicant, apparently for genuine reasons,
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Y - 01.12.0{]  represented to his authorities to give him postirng
T
QYT\Q/\V’ at Kolkata,  His representation has heen disposed

of under Annexure=A4/9 dtd.19.10.05., Relevant

E‘ ;n’ )g_Q_éybLY(zagms portion of the order under Annexure-2/9 dtd.19,10.05

C@P&d/@wg | reads as followss

"The case of Shri Gaur Charmdra Mondal,. LHA
V ( ) fdr transfer to Kolkata Office cannot be con-
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sidered for the present, He may apply for  p
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trans fer to a lbighthouse nearest to Kolkata

to the Director (R),Kolkata and same will be

considered subject to availability of post anrd

administrative requirements?

It appears the applicant has not yet represented
to the Regional DPirector at Kolkata for civing
him a posting in a light house near Kolkata,

Thereforg,this Oe.A,s is disposed-of,at admission
stagg/with grant of liberty to the applicant to
put up a representation before the Regional Pirector
of light house and light ships at Kolkata.

In the event he submits a representation by the

end of Pecember, 2005, the authorities shall give

. due oonsideration tc the same,

With the aforesaid observation and direction

this case stands disposed-of.
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Send coples of this order t¢ the Respondents.

0o St OA . : order
alonc with'poeieesAand free copies of this/pe also
both

handed over to the Counsel appearing for/the
parties,
A free copy of this order be also sent to the

applicant in the address given in the O.A.
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